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A ERS LAID ON THE TABLE

Amendment to the Industrial Dis

putes (Central) Rules

The Deputy  Minister  of  Labour 
(Shri Abid Alt): Sir, I beg to lay on 
the Table under subsection  (4)  of 
Section 8 of the Industrial Disputes 
Act, 1947, a copy of the Notification 
No GSR 40 dated the 10th January, 
1959, making certain further amend
ment to the Industrial Disputes (Cen 
tral) Rules, 1957  (laced m Library 
See No LT118159)

Amendments to the  Displaced er

sons (Compensation and Rehabili

tation) Rules

The Deputy Minister of Rehabilita
tion (Shri . S Naskar): Sir, I beg to 
lay on the Table, under subsection () 
of Section 40 of the Displaced ersons 
(Compensation  and  Rehabilitation) 
Act, 1954, a copy of each of thc fol
lowing Notifications making  ceitain 
further amendments to the Displaced 
ersons (Compensation and Rehabili
tation) Rules 1955 —

1 GSR No 1214RAmdt III
dated  the  20th  December 
1958

2 GSR No 108RAmdt I
dated the 24th January, 1959 
(laced in Library See  No 
LT11825*)

Amendment to   Cotton  Te tiles 

( roduction h  Handloom) Con

trol Order

The Minister of  Commerce  (Shri 
Kanungo): I beg to lay on the Tabk 
under subsection (6) of section  of 
the Essential Commodities Act, 1955 
a copy of Notification No SO 11 dated 
the rd January, 1959, making certain 
further amendments to  the  Cotton 
Tetiles (roduction by  Handloom) 
Control Order, 1958 (laced n Lib
rary, See No LT118 59)

Amendment to Rubber Rules

Shri Kasungo: I beg to lay on thc 
Table, under subsectioi () of sec

1 20 hn tion 25 of the Rubber Act,  1947, , 
copy of Notification No  G.SR.  58 
dated the 17th January, 1989, making 
certain further amendment  to  the 
Rubber Rules, 1955  (laced in Lib < 
rary See No LT118459)

Amendments to Corru Rules

Shri Kanungo: I beg to lay on the 
Table under subsection () of sec
tion 48 of the Coffee Act,  1942,  a 
copy of Notification No GSR  1221 
dated the  27th  December,  1958, 
making certain further  amendments 
to Coffee Rules, 1955 (laced tn Lib
rary See No LT118559)

1.21 hrs

CALLING ATTENTION TO MATTER 
OF URGENT UBLIC IM ORTANCE

Food rices

Shri Ram Krishan (Mahendergarh). 
Under Rule 197 I beg  to call  the 
attention of the Minister of Food and 
Agriculture to the following matter of 
urgent public importance and riueat 
that he may make a statement there
on

Soaring food  prices  in  the 
country rebulting in  distress  to 
people m general 

The Minister of Food and Agricul
ture (Shri A . Jain). I would invite 
attention of the House to the resi
dent’s address, in which  the  main 
features of the food  situation  have 
been indicated  The prices of food 
gi ains  particularly  of  wheat  and 
gram, have arisen considerably during 
the last few months  This has been 
mainly due to a seveie shortfall m 
production last year owing to failure 
of monsoon  The production of cereals 
alone had declined by 44 million tons, 
as compared to the previous year and 
the total shortfall in the production 
of all foodgrains including pulse* had 
been of the order of 8 7 million tons
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Die shortfall in the production of 
wheat and gram was particularly pro
nounced in some of the rabi producing 
States. The shortfall m certain areas 
was even more than 50 per cent

TUI about the end of March, 1958, 
the prices of wheat had been steadily 
declining   The  inde  number  of 
wholesale prices of wheat  declined 
gradually from 97 in February, 1957 
to 84 in March, 1958. In April, how
ever, when the failure of rabi crops 
became evident, the  prices  started 
rising. Since then there has been a 
continuous rise.

The Government have been trying 
to avoid distress to the  people  by 
judiciously utilizing the available re
sources and taking  necessary  regu
latory measures  Over 6 lakh ton, 
of foodgrams were distributed  from 
Central stocks during 1958 through a 
network of fair price  shops   Even 
today, over 48,000 fair price shops are 
functioning in the country  The flour 
mills m the country have been pio 
hibitcd from making puichascs from 
the internal markets and they are be
ing  supplied  wheat from  imported 
stocks thus removing tho pressure of 
their demand from the market  The 
wheat  reuirements  of  important 
cities such as Bombay, Calcutta  and 
Delhi aie being entirely met by the 
Government   The Central  Govern
ment has also been able to meet the 
necessary needs of the State Govern
ments   Suitable  restrictions  have 
been imposed on the movement  of 
foodgrams with a view to conserving 
supplies in particular areas

Nature has been kind this ycai and 
there has been a very good crop of 
rice  The prices of nee have already 
recorded  a  substantial fall   The 
inde number  of  wholesale  price* 
which had risen to 118 2 in September, 
1958 has now already fallen to 91 4

Shrimati Resu Cb&kravartty (Basir 
hat): May I have the figures for the 
last harvesting time (or rice, and the 
figures for this year also’
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Shri A. . Jala: 100101.

Shrimati Renu Chakravartty: For
this year’

Shri A. . Jain: 91*4  The harvest
ing of rabi jowar has already started 
in Bombay and other rabijowar pro
ducing areas  This will have a salu
tary effect  on  the  jowar  supply 
position

The reports, coming from the States 
indicate a good prospect of rabi crops, 
there should be a substantial improve
ment in the food situation after the 
coming harvest  With the stocks at 
then disposal the Government hope 
to be able to meet the reuirements of 
the deficit areas during the interven
ing period

Shri Bimal Ghose  (Barrackpore): 
The hon Minister  has  stated that 
prices have come down  In regard to 
rice, though minimum  prices  have 
been fied  m  ceitain  States,  for 
eample, m West Bengal, no rice is 
available in the market at the mini
mum price  What is the Government 
do,ng about fhaf

Mr Speaker. He asks what  steps 
aie being taken to provide sufficient 
gra>n at the minimum price which, the 
hon Minister has said, has been fied 
1 do not normally allow any uestions 
on such occasions but tnc  or  two 
uestions could be put and answered 
for clanfication and that may be all 
nght  I sec a numbei of hon Mem 
ber* sending  They may put ues
tions one after another, once for all, 
and the hon Minister can then give 
the answer

Shrunati Renu Chakravartty:  The
price of rice which has been uoted is 
probably the overall average for all 
India, for Orissa and all other States 
As far as my own State  of  West 
Bengal is concerned, the price pre
vailing m the open market per maund
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of rice, when the nee is available, is 
between Rs 24 and Bs 25  In com
parison with last year, there  is  no 
decrease  Again, it is no  use com
paring the figure for September with 
that for January, when the harvest 
is coming in December

Shri Frabhat Kar (Hooghly) Since 
the day when the West Bengal Anti 
rofitcenng Act came into force, from 
1st January, up till now, all the rice 
which was in the market on the 1st, 
has gone out of the market  In the 
Calcutta industrial area, for the last 
more than li months, rice is not at all 
available, fet aione tfte uestion o* 
the price of rice  So, what steps are 
the Government going to take to pro
vide nee in the market’

Shri . S. Daulta  (Jhajjar) Docs 
the hon Minister know that the acute 
shortage of wheat in unjab is direct 
ly due to his refusal to obtain a uni
form price for wheat in Uttar radesh 
and unjab and to  get  the  entire 
grainproducmg  area m one  single 
zone, and that the smuggling is due 
to the difference of Rs 7 on this side 
of the Jumna which is directly res
ponsible  for  the miseries  of  the 
unjab*

Shri anigrah ( uri)  On the one 
hand, while the Government have pro
cured some rice, how is it, on the 
other hand, that nee and paddy stocks 
are not available in the market, and 
how does the Government eplain it1

Shri S. M. Banerjee (Kanpur) Has 
it been brought to the notice of the 
hon Minister that after  the Food 
Minister of Uttar radesh  made  a 
statement, announcing that the Gov
ernment would have state trading in 
food, the grain dealers in Uttar ra
desh have shown  absolute  nonco 
operation with the Government and, 
it bo, what steps have been taken m 
this regard by the Centre to help the 
8tfta Government to procure grains
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Shri Tangamani  (Madurai)  What 
s the position in Madras so far as 
nee production is  concerned  this 
year’  May I also know whether the 
fair price shops will be retained and 
how much of nee would be supplied 
to Madras from Andhra  during the 
current year"*

Shri D. C  Sharma  (Gurdaspur) 
May I know whether the unjab Food 
Minister met the Union Food Minister 
and asked for an additional uota of 
wheat for the State, how much wheat 
he asked for and how much has been 
allowed Then, I find from observa
tions made in unjab that the number 
of food depots has got to be increas
ed  Not only that, but the uantity 
of wheat supplied to unjab  must

*lso be increased 1 know of  one 
district where fhe number of  food 
depots and the  uantity of  wheat 
should be increased at least by 50 
er cent  May I know if all  these 
oints were put forward by the unjab 
E’ood Minister before the Union Food 
Minister and also if, in view of the 
lhci eased needs of unjab not onl> m 
terms of the inhabitants, but also in 
krms of the food depots in the cities 
nd villages—he has been pleased to 
ihcrcas< the uota of wheat to that 
tate

Shri Sonavane  (Sholapur—Reserv
ed—Sch Castes)  The price of wheat 
n December, 1958 m Delhi was Rs 18 
tier maanrf jow the same wfieat is 
telling at Rs 25 per maund  What 
re the steps which are being taken 
to reduce the pnee and to  supply 
heat at the previous rate to  the 
Members of arliament’
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Dr. Samantsinhar  (Bhubaneswar) 
the price at which the Centre pro
cures rice from Orissa is not the same 
 ̂would like to know from the hon 
Minister how much paddy and rice 
ill be eported from Orissa to other 
Municipal and industrial areas  and 
lso who will bear the transport 
Charges   According to  the  Orissa 
(government statement, if it ii> near 
(he railhead, the producer would not 
ttear the transport charge, but if it is 
rnore than thirty five miles from the 
*ailhead, the transport charge will 
l>e deducted from the producer’s pr.ee
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There are only 800 miles of railway 
in Orissa and the places are far away 
from the railhead  He price  now 
fied is not a fair one and even from 
that, the transport charges  will  be 
deducted

Shri A. . Jau>: Sir, 1 hope you will 
sympathise with me. I  have  been 
placed in a very embarrassing posi
tion, because such a large number of 
uestions have been asked

Mr. Speaker: The hon Minister did 
not even note down what all uestions 
were put  If he finds it difficult, I 
shall supply a copy of todays proceed
ings to him he will look into them 
and file a statement tomorrow

Shri A. . Jain: I shall tr> to answer 
the uestions

Mr Speaker: If the hon Minister 
is willing to answer to the best of his 
ability now, the House may hear it

Shri A.  Jain It js possible that 
I may not be able to carry all  the 
uestions in mv head, nonetheless, I 
will try

Shri S. M. Banerjee:  Mi Speaker, 
your suggestion is bettci

Shri rabhal Kar: In iew of the 
fact that the hon Minister has not 
taken down the uestions, he  may 
make a statement.

Shri ajpayee. Why not have a 
twohour discussion9

Mr. Speaker: We will have it later

Shri A. . Jain: If you want me to 
answer now, I shall do so  But if you 
want me to answer them later on, I 
shall do so

Mr Speaker: 1 shall pass on a cop> 
of the proceedings to the hon Minis
ter. He may give an answer leisurely 
and I will circulate it to  the  hon 
Members, instead of his making  a 
statement here. He may  anticipate

19, 1959  Delhi Land Reform   i|i 
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further uestions arising out of thai 
and he may make  as  complete  a 
statement as possible.

Shri rabhat Kar Including today’s 
statement.

Mr. Speaker: That also will be cir  
culated

1.7 hrs.

DELHI LAND REFORMS (AMEND
MENT) BILL

Mr.   Speaker:  The   Business
Advisory  Committee did  not  go 
through this Bill and fi up any time.
It is proposed by thc Government that 
three hours mav be allotted  I think  
three hours are enough

Shri Naushir Bharucha (East Khan 
desh)  Til 5 oclock, we can discuss 
it

Mr. Speaker: We will conclude  it 
today

Shri  Radha   Raman  (Chandni 
Chowk)  The time should be etend
ed at least to four hours

Mr. Speaker: We shall dispose of it 
today

Shri Radha Raman: I would like to 
make  one more suggestion, if  you 
approve  of it  The two  Bills—the 
Delhi Land  Reforms  (Amendment) 
Bill  and the  Delhi anchayat  Raj 
(Amendment)  Bill—are  intercon
nected

Some Hon. Members: No, no

Mr. Speaker: So, it is not approved
of

The   Minister  of  Home Affairs 
(Shri G B ant): I beg to move:

That the Bill further to amend
the Delhi Land Reforms Act, 1954,
be taken into consideration."




